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Title: Introduction of the Citizenship (Amendment) Bill, 2016 .

SHRI BHARTRUHARI MAHTAB (CUTTACK): Hon. Speaker Madam, a Bill has been listed today about citizenship that is the Citizenship (Amendment)
Bill 2016. No doubt it is a very important Bill, though last year we had passed a citizenship Bill. This is a new Bill. It needs proper scrutinization in
detail. It concerns a large section of our population and it also concerns the very feeling of every Indian because India from time immemorial has
been accepting people, who are persecuted because of their religious belief, with open arms. We have accepted people from all quarters of this
world. Here is a case where specific instances have been listed in this Bill. Therefore, my request to the Government is to send it to a Joint
Committee because it needs proper and focused attempt to be made in a time-bound manner. I would prefer that it should go to a Standing
Committee. But as the nature of this Bill is very important, my suggestion would be to form a Joint Committee so that in a time-bound manner this
Bill can come to this House for consideration and approval.
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Hon. Speaker Madam, I think there is no confusion. Most of the Opposition parties have jointly
raised their voices. So, I also agree with the proposal of Shri Bhartruhari Mehtab which is also supparted by Shri Scindia that this Bill should go to a
Joint Select Committee through which the discussion can take place in a better way. Please make it a time-bound programme as to when it will
start, when it will finish, when it will be tabled and when it will be taken up for further discussion.
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